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Shri Sadanand Singh
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Sr. Particular Quantity Amount Toaal
Mo,
1. ] [ 1.32,500=00
2. Cash in hand 45910=00
3, Share Reliance 20 @ 10.00 2000=0D0 1 8041 0=}
Bank AJC No. Amount
. SBI1 Patna 108339458055 351410=T4
2. 5.8.1. Kahalgaon | 1454999536 S169T0=83
3. UCO Bank, Kahalgaon 1 9400 1 (RO D 3, 79671=25
4. BOB, Kahalgaon 3532010000038 630333=30
5. ICIC] Bank Patna 238201 500354 39164 1=00
-8 H.DLF.C, Kahalgaon 50100106815557 120136=00
7. The Bhagalpur Central Co- 01334001 002065 95218=31 2485381.63
operative Bank
(ia TeThE & g 1 328 Ya)
| Bank FDR No Amount
1. | FDR (UCD Bank) 254045 1.00,000=00
2. FOR {UCO Bank, Kahalgaon 254946 0000000
3. | FDR (B.0.B) kahalgaon 022817 10,00,000=00
4. | FDR (B.O.E) kahalgaon 022818 10,00,000=00
5 FDR (B.0.B) kahalgaon 022819 7,00, 000=00 26 00, 000=0{
Toal= 55,65,791=63
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2. TEAT § ETE T awa, Han &0, 000=00
3 EERAE A M 25,00,000=00
4, «  EEAE § AET S1,00,000=00
5 3T H AT 10,50,000=00
- 1,32,10,000=00
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Smit. Meena Singh

{wife of Shri Sadanand Singh)
1. T 25 %Y 6,62, 500=00
2. vt 25w 90,000=00
3. Cash in hand - 25,650=00
4, " 5.B.1 Pama 10839210455 1.93,454=0%
Total = 9.71,604=95
(wiee Wit & oo 06 | @0 325 %)
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Mame of Assesses SADANAND SINGH

Father's Name KRISHMA PRASAD MANDAL

Addrass 2H-113 BAHADURPUR HOUSING COLONY KANKARBAGH PATNA BIHAR
800020

Status Individual Aszessment Year 2017-2018

Ward PATMA D6 (02) Year Ended 3132017

P AMKPS4443D Date of Birth 21/05/1943

Residential Status Resident Sex Male

Particular of Business SALARY, INTEREST, AGRICULTURE & POTATO

4.0, Code PTH-W-26-2

Filing Status Criginal

Aadhaar No: 575916746621 Passport No.:

Bank Name State Bank of India, Secretariat Branch, PATNA MICR-800002038. AC
NO:10839458055 Type: Saving IFSC Code: SBINOOOO153

Computation of Total Income
Income from Salary (Chapter IV A) 87200

GOVERMENT OF BIHAR
BIHAR VIDHAN SHABHA PATHNA BIHAR-B0O001

Salary ! a7 2000
Income from Other Sources (Chapter IV F) 44023
Interest From Saving Bank Adc 163785
Interest on F.O.R. 276453
B 440238
Gross Total Income  1a12:3

Less: Deductions (Chapter VI-A)

w's BOC
LLP. 43382

43382
u's BOTTA {Interest From Saving Bank Account.) 10000

5336

Total Income 13588
Hﬁung off u/s 288 A 13588¢
Agriculture Income 10000

Adjusted total income (ATI) is not more than Rs. 20 lakh hence AMT not applicabie

(Gross Tax Payable 257658
Rebate Agriculture Income 10000
Tax Due (Exemption Limit Rs. 300000) 247658
Educational Cess 7430

255088
TDS. 20811

234477

Advance Tax 100000



MNAME OF ASSESSEE | SADANAND SINGH AY 2017-2018 PAN . AMKEPS44430  Code 0654

134477
Round off u/s 2BEB f 134480
Deposit ufs 1404 134480
Tax Payable 0

T.0.8./ T.C.8. From )

Mon-Salarylas per Annexura) 5188

T.C.5.(a=s per Annexure) 15423

Assessee (s Senior Cilizen Individual and there is no Business Income in current financial year. So there is
no advance tax liability according to section 207

Due Date for filing of Return July 31, 2017

Due date extended to 05/087/2017 Notification DT, 31.07.2017

Prepaid taxes (Advance tax and Self assessment tax)26 AS Import Date: 27 Jul 2017

Sr.No. BSR Code Date  Challan No Bank Name & Branch _ Amount
1 63650218 22122016 02604 AXIS BANK INTERNET BANKING 100000
2 ; 134480
Total . 234480
Details of T.0.8. on Non-Salary(26 AS import Date:27 Jui 2047} S — R
S.No Mami of the Doductor Tax deduction AJG Mo, Total Tax deducted  Amount out of [4) Section
_ of the deductor . claimad for this year
1 STATE BANK OF INDIA BFHAR VIDHAN PTMS03T104 3343 1343 1944
MAMDAL BRANCH PAT
Sub Total 3343 1342
z UGCD BANK HAHALGAON PTHUD0S360 448 448 1944
3 UCD BANK EAHALGAON PTHLMCE3ED 1397 1387 RETTY
Sub Total 1848 1R45
Total 5188 51E8
Details of T.C.5.(26 AS Import Date:27 Jul 2017) S— B S
&.Mo Hame of the Collector Tax Deduction and Tax Tolal 1ax collected Amount out af {4}
Collection Account claimed during the year
. o __Mumbar of tha Collsctar — S
1 A5 L ENTERPRISES LIMITED HCHADDIO A 15423 18423
Sub Total 15423 15423
Total 15423 15423
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